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MOTION FOR ADIDURNMENT
Barsmoarwer Levy an Puwoas

My, Deputy-Speakor: I have receiv-
-«d notice of an adjournment motion
from Bhrimati Renu Chakrovarty It
reads:

“The situation arising out of the
smposition of betterment levy by
the Punjeb Government—on the
suggestion and insistence of the
Central Government and Plan-
ning Commission—resulting in a
astate-wide mass movement against
the levy and widespread repres-
mons, police finngs and death of
many people”. v

Apparently it cannot be sdmitted v
If the situation relates, as it .-
It
It 1t s o

here.
appears to be, to law and order,
would be = Btate subject.
imposition of betterment levy, that
also is a State subject There are &
few words put in “on the nsistence
of the Central Government and Plan-
ning Commussion”

Shrimati Renu Chakravartty (Basi. -
hat): Actually, the amount that has
been capitalised has been insisted
upon hy the Central Government to
be paid back immediately Therefore,
the betterment levy has been iuststed
upon. It 15 the method of capitalisa-
tion on which a difference of opimion
has arisen, not & question of whetber
they can pay it back or not ‘The
betterment levy 15 being put upon
everybody, whether he actually uses
the water or not ‘That is the reason
we say that this can only be changed -
by Parlisment. It cannot be changed
by the State Government and, there-
fore, the question does come up here

Shri P, B. Daulta ( ar): One
word about the betterment levy.

Mr. Deputy-Speaker: Should be
continue while I am addressing the
House® 1 do not think there j5 any
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Shri Panigrahi (Puri): Are we to respect of the General Budget. On

understand that the responsibility of the basis of time allocation approved ..

the Centre is to receive money from by this House on 6th March, I am

the State and the responsibility of also 1n a position to indicate broadly

the State 18 to realise money as they the schedule of dates on which the

like? Demands are expected to come up.
Mr. Deputy-Speaker: That would Any changes 1n this schedule neces-
perhaps be for the Law Minister to sitated by unforeseen circumstances
ay. will be duly intimated to the House.
— The order and dates are—
12,08 hrs. Department of Atomic F.mrgv March 16
PAPERS LAID ON THE TABLE Hxternal Affairs March 16
BupcET ESTIMATES OF DAMODAR VaALLEY Mazch 17
CORPORATION Ed“um uon March ::
The Minister of Irrigation and Macch 39
Power (Hafix Mohammad Ibrahim): Home Affaurs March 19
1 beg to lay on the Table, under March 20
sub-section (3) of Section 44 of the Irngauon & Power March 23
Damodar Valley Corporation  Act, Yealth March 26
1948, a copy of the Budget Estimates
of the Valley Corporation lnformation and Broadcasung March :g
for the year 1056-60. [Placed in Lib- hteel, Mincs & Fuel March 30
.rary, See No. LT-1268/59. March 31
AMENDMENT TO MoOTOR VEHICLES Works. Housing & Suppls March 31
RuLES FOR MaNTPUR Scientific  Rescarch & Cultural
The Minister of Bate n the Minis- . AT - A
try u:“nmt al;d Communications ransport & C-ommunications AE:J 2
(8hri Bahadur): I beg to lay «n 1 , :
the Table, under sub-section (3) of - rour and Employmert a2
‘ Section 133 of the Motor Vehicles Lk 1 A 5
-Act, 1939, a copy of Notification No ord & Agriculiure prai i
B.H1|67|54-56/S(H)AS(L), dated 17th Rehabilitation Apnl 7
February 1059 making certain amend Apnl B8
ment to the Motor Vehicles Rule. Defence April 38
for Manipur, 1951, published in Mam- Aprl 9
pur Gazette. [Placed in Library, See Community Developmem & Co-
No. LT-1269/59.] uperation April 9
Apnl 11
- Apnl 14
1287 hrs. Commerce & Industry Apnl 14
BUSINESS OF THE HOUSE _— Apni »
ALLocaTroN or TIME. roR DEMANDS mnance April :s
FOR GRANTE —
The Minister of Parliamentary 12,09 hrs.
m Shri N Sinha
(Shri Satys Narayan ): PRIATION  (RAILWAYS)

With your permission, Sir, I should
like the ler of dis- NO. 2 BILL®, 1950

and voting of Demands for The Minister of Rallways (8hri
Granis for the various Ministries in Yagjivan Ram): I beg to move for

LI ey —

*Published 1n the Gazette of India
Yxtraordinary Part Il—Section 2,
%ated the 9th March, 1959.





